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REPORT QF THE SELECT CO! TTEE
ON THE CENTRAL SILK BOARD BILL, 1948.
. We, the undersigned, members ol the Sclect Committes to which the Bill
to provide for the developraent under Central control of the raw silk industry
and for that purpose to establish the Cengral Silk Board wus referred, have
considered the Bill and have now the honour to submit this our Report, with
the Bill as amended by us annexed thereto. )

~ We have made only two mujor changes in the Bill as introduced.  In the
first. place. we -have-corffinett<thn impasition of the cess for which provision is
made in the Bill, to filature rw silk and spun silk, thus exempting charka
‘raw si'k from the levy. Tn the second place, we have gncreased the member-
ship of the Central Silk Board. Two persons will be elected ta the Board
by the members of the Cantral Legislature, four persons will he nominated by
the Government of Mysore instend of three, ‘and not more than three persons
will_be nominated by the Central Government to represent (1) producers of
raw silk and (2) areas other than those for which representation is specifieally
given by the Bill. Ak it will be difficult for the Board with its lafge member- .
ship tn meet ns'often as may he necessary for the quick despateh of business, we
have given it power to conssitute a Standing Committee of not more than .
yseven members in all.  The Chairman as well as the VieegChairman will be o
members of this Standing Committee ez officio, and five oth#rs will be elected |
to it by the Board. ] '
The other changes made by us are explained below:—
Clause I(?9).—We have amended the clause so ns to make the Bill extend not S
only to the Provinces of Tndin but also  to Acceding State which has
accepted the subject-matter of the Bill as a matter with respect to which the
Centrs' Legislature may make laws for that State. . -
Clause 3.—Many of the definitions have been omitted by us as ungecessary.
We have however added a definition of “‘spun si'k.,”” the intention being to
inpose a cess on producers of sich silk nlso.’
Clause 6(2).—The intention is that the Board should have a Vice-Chair-
man  See clause 13 (2) (b) which deals with the power to make rules. We
consider that there should be « specific provision in regard to the Viee-Chair-
man in the body of the Bill.
Mause 10 (6).- We have provided for an appeal agninst assessments to
coss to the Distriet Tudae or to such otler civil judicial officer as may be pres-
cribed. 1t scems to us that the District Magistrate will not he a suitahle
appellate forum for these cases.
2. The Bi'l was published in Part V' of the Guzette of India duted the 1Oth
April 1948. : . ;
3. We think that the Bilt has not been so altered as to require sirculation
under Standing Orler 41 (5). and we recotnmend that it be pnssed as now

amended
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R. K. SIDHV A - -

K. HANUMANTHAIYA

ATZAZ RASOOL,

\

Nrw Dgrnr;
v The 268 August, 1048. -

*Subject to a Minute of Dingept..
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Minute of Dlmﬁt.

While 1 approve of the Bill ax it hus emerged from the Seleet Committee,
[ differ in respect of the quantuin of representation given to the various Pro-

Viuces und Stutes on the Board under clause 4 of the Bill.

1 think that the arens like Fast Punjab, which possess immense potentialities
for the development of the vaw silk industry, should bave been given represent-
ation on the Board.

"The increase of representation where the ndusiry has already  developed.

fuirly and fully is not half so necessary, as the Bill has been brought for the
development of raw silk industry rather for its control. T would therefore
urge for representation being given fo Tast Punjab ou the Board.

RANBIR SINGH CHAUDHARI

Npw DeELnt:
The 26th August, 1948
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[As AMENDED BY THE BKLECT ( ‘OMMITTER]

-y

(Words underlined or sidelined indicate the amendments suggeated by the Select
Committes and_asterisks indicate omissiona)

A
BILL

to provide for the devclopment under Uentral control of the raw silk industry
: “-revret prerpise-to-eateblizsh a (entrel Silk Board

WHEREAs it is expédient to provide for {he devclopment under Central

control of the mw silk industry and for that purpose to estnblish a Central
. Silk Bourd; .

Tt is hereby enncted an follows : —

1. Short Uie amd extent.—(1) This Act may be called the Central Silk
Bonrd Act, 1948.

(2) Tt extends to Il the Trovinces of Tndin, and also to any aceeding State
for which the Dominion Legislature hax for Uhe tine beiug power to ke
laws as respects the development of the raw silk industry.

2. Declaration as to expediency of COentral Government’s comtrol.—It is
hereby declured that_it_is expedient v the public interest * * that the Centrul
Government should take under its control the development of the raw silk
mdustry. -

3. Definitions.—In this Act. unless there is anything repugnant in the
subject or context,— -

(a) ‘‘Board’’ means the Central Silk Board constituted under this Act:

% * * * * * *

£b) ‘‘charkha raw silk’’ means raw silk reeled from silk worm cocoons
with the help of * * * any instrument not worked by power;
* * * ) B * * * *

(c) ‘‘filature raw silk’’ means raw silk reeled from silk worm cocoons
with the help of any * * * * instrument * * * worked by power;

* » * »* * * *

(4. “‘power’’. means snv form of energv which is mechanically trans. ..
mitted and is not generated by human or animal agency, and includes
electrical enargy; . .

(e)iv‘_imesc{'ibed'" mienns _preseribed by rules .mude" under this Act;

(f) “‘spun gilk'" meuns sitk yarn spun from pierced or spoilt -cocoons.
fluft from cocoons, pieces of sitk, noils, or other silk waste;

(9) ‘‘Standing Committee’’ means the Standing Committee of the
Board constituted under sub-section (2) of section 6.

e———————— T IO e e e a eemrmam s s a8 . S —— ..
' gtitutio: the Board.—(1) As soon as may be aftgr the commence-
n“:/; So:::ﬁ&umn :}t,e Central (}ov(crnment shall, by notification in the officiul
G i:tl'ze.tto constitute for the purposes of this Act a  Toard to be ealled the
Central Silk Board. d te by the nan ' foresnid, having
) \ ard shall he n body corporate by the name nafo , havir
ppr(e)t":‘]h(m,?c?g:iog and & common seal, with power to acquire, hold and dis-
p«;sz of property. both movable and immovable, and to contract, and shall by

the said name sue and be sued.
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"[for the purpose of exercising s'l:,? ot being powers or duties the delegation of |

2

) " N »o, . . .
(3) The Bouard shall consist of the following mewbers, numely: -
- ) . -

(¢) the Minster in churge of Industry ‘ ] '
‘ urg stry and Supply in the Central
Government, who shall ex ofjicio he Chairman of the Board; . ’

1
(b) ot more thun three officials to be nowinated by the Central
Government ; s
(¢) two persous elected by the members of the Central Legislature, | .
frqm among themselves, in such manner as may be preseribed; - {
(d) four persons to be nominated Wl')y"ﬂﬁé”d()’:e;fﬁ‘xf&;ﬂ_Gf'wl\iiysoro, of |
whom one shull be u representative of the filature raw silk industry aud
two shall be representatives of the rest of the sericulture industry; ]

(¢) two persons W be nominated by the Government of Mudras, of s
whom at least one shall be a non-official; ;

(f) two persons t¢  nomimdted by the ¢ vernment of West B ngal, of
whom at least one shall be w non-official;

(g) oue persoir to be nomunated by the Government of Jamnu ane o
Kashmir; .

(h) one persou to be nominated by euch of the Goveruments ol i
Assam, the Central Provinces and Berar, the United Provinces, Bombay, !
and Bibar; , - )

(i) not more than three persons to be nominated by the Central Gov- {
ernment to represent (i) producers of raw silk, and (ii) arens.other than |
the Provinces and States specified in clauses (¢) to (h); ‘

five persons to be pominated by the Centrul ~Governwent, of
whom one shall be a .spresentative of the spun silk industry, one of the
silk throwing and twisting industry, and one of the silk weaving industry, |
and two shall be sericultural experts. ’

(4) The members of the Bourd shall receiv

e fromn its funds such travelling

and other allowances as mny be prescribed.
e —

5. power of the Central Government in default of nominations.—(1) 17
any Government other than the Centfal Government fails to make any powml

nation which it is entitled to ake under sub-section {3) of scction 1 within |
* = the time prasuribud in % that Lehalf e Centradd Government may make !

the nmomination iteelf. * * }
—_ - coox % e removed, * ¥ ¢ :

(¥) Where 8 member of 4the Board dies, resigns, = % " mmmul,v * couses to ;
reside in India, or becomes inupable of ucting, * X ™ 7 the authority or body i
entitled to non;inate the member under sub-section () of section & uay nomi-
nate a person to fill the vacancy, and where such * * nomination ls not made

———— N
hin * * the time * * + proscribed in #x thut behall, * = the Central
(‘;’1 velmn ment on its own initiative, * * * * may make the nominution itself.
0

~——73) No ac 4 shall bo questioned en the ground merely of
(3) No act dooe by the Bo;::fl :r adof(-.ctqin the constitution of, the Board.

the existence of any VNI L o Gommities.—(1) The Bourd shall clect

emce—cm,mnansnds o o bo shall . b of th
¢ . .Chairman who sha exercise such of the
from among 1“.memgl\);2§f onf tlz:cguties of the Chairman as may be prescnbeq_ )
powers and perform by the Chairman.

to him . . .
or es may b delegate(.i its discretion, constitute n  Standing Committee

(2) The Boord may, I of its powers and performing guch of its

E

be delegnted by 1

duties as may oles made under this Act.

which is prohibited by TUe
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‘ (3) The Btanding ‘Committee shaly consist of the Chairmun, the Vice-
Chairman, and five others elected by the Bourd from among its members.
7. _Bectetary of the Board.—The Centrul Government shall, in  consulta-
tion :mth the Board, -appeint o Secretary to the Board who shall, under thé
- control and direction of the Board, * * exercise such powers and perform such
duties * * * * ag may be prescribed or as may be delegated to him by the Board
or the Chairman. - , .
8. Functions-of the -Board.—~(1) 1i shall bo the duty of the Bourd to pro-
g:;ote the development of the zaw silk industry by such measures as it thinks
(Q) ‘Without prejudice to the generality of the foregoing provision, the
mensures referred to therein may provide for—

(a) undertaking, assisting or encouraging scientitic, technologicul and
economic research;

(b) devising meuans for improved methods of mulberry cultivation,
rearing, * * developing und distributing heslthy silkworny seeds, reeling ol
silkworm cocoons, buproving the guulity aud production of raw silk, if
necessary, by making it compulsory for all raw silk to be marketed ouly
after the same has been tested and graded * * * in properly equipped raw
silk sonditioning houses; ' ‘

- (¢) the supply of technieal advice to filature and charkha reelers;
(d) improving—the marketing of raw silk;

(e) the cellection of statistics. from such persons us may be prescribed
* * ok RbE ~ . ~

(3) It shall also be the duty of the Bourd.—

(a) to advise the Central Governuient ou all matters relating to the
development of the raw silk industry, including the import and export of
raw silk; R . .

(b) to submit to the Central Government and such other authorities
as may be prescribed half-yearly reports on its activities and the working

' of this Act; :

(¢} to prepare and furnish such other reports relating to the raw silk in-
dustry as may be required by the Central (Government from time to time.

9. Funds of the Board.—(1) The}_»Ceutml Government shall * * from tiﬁ
to time make * ¥ * grante to the Board of such sums as the Central Govern-

"ment may consider ‘fiseessmry for * * _* enabling the Board to exercise its
powers and discharge its duties under this Act.

(2) The funds of the Beurd shull he kept in such bank, or invested in such
manner, as may be prescribed, and shall be expended by the Board only in
the performance of its functions under this Act or for meeting such expenses
as are suthorsed by this Act or by rules inade théreunder. AR

10. Imposition of* *cess on certain kinds of silk.—(7) With effect from
sucli date as the Centpal Government may, by notifieation in the official

Gazette appoint, * * * there shall be levied and collected as o cess for.the pur-
poses of this Act a duty of excise on all filnture raw silk, and on all spun silk,

reeled * * * in the territories to which ‘this Act for the time being extends,
ot such rate as the Central Government may, * % ® % * % % hy notification in
the official Gazette, from time to time fix.
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(2) The snifl duty of excice shall be payable by the reclers of filature ra;v;
silkk or spun silk aund shall be puid by them to the Board within ane month

—_— .
from the dute of the receipt of * the notice of demand from the Board in thaf
behalf. - ‘ v' i

(3) 1 . ¢ . 1
] he s d d ut V ()‘ 'XC¢lse ma y ]) *COV (v(l as 1 ] .
. e re er { t were uan  ar rear Of

(#) For the purpose of snabling the_Bard fo. ssses—the—semount of

"0ty ol excise payable under this section by the reelers of filature raw silk * * *!

or spun silk,—

_(a)- the Board shall, by notification in the official Gazelte, fix the
period in respect of which assessments shall bo made, and

(b) every reeler of filature vaw siTk &r spun’ silk shall furnish o the
Poard within the prescribed time a returm % - gpecifying the total amount
of filuture raw silk or spun silk reeled * * * during such period * * * * % *

--(dy 1t any recler of filuture raw silk or spun silk fails to furnish * * such retum
within the prescribed time * * * * ¥ or furnirhes a return which tho Board
has resson to believe * * to be incorrect or defective, the Board may assess
the amount payable by * * * such reeler in such manner as may he prescribed.

)

(6) Any reeler * * * feeling himself aggrieved by an assessment made under
this section may, within three months of the receipt of the notice under sub-
section (2), apply to the District * * * Judge or sucH other civil judicial
officer as may be prescribed, for the cancellation or modification of the assess
ment; and * * such District Judge or judicial officer shall, after giving the
Board an opportunity of being heard, pass such order as he thinks proper;
and such order shz}ll be final, - :

. 11. Oontrol by the Oentral Government.—(I1) All acts of the Board shall
be subject to the control of the Central Government which may cancel, suspend
or modify as il Lhinks fit auy action taken, or order pmssed. by the Bourd.

(%) The records of the Roard shall be open to inspection at all reasonuble
times by anv officer anthoriced in this behalf by the Central Government.

12. Accounts of the Boatd.—(1) The Board shall keep such accounts, and
in such manner and form, as may be prescribed, in respect of all  monevs
received and expended by it.

(2) The Board shall canse the accounts to be audited annually by auditors
appointed by the Central Government, and the auditors sha!l have the power
to disallow gny item of expenditure which in their opinion has not been pro-,,
perly incurred for the purposes of this Act. e

(6)) The Central Government may, on the a.pplieabion of the qurd. allow
any item of expenditurc disallowed by the audilps —uuder-sub-section- (£).

18. Power of Oentral Government to make rules.—(1) The Central Gov-
ernment may, b':v notification in the officinl Ga%ette, make rules to carry out

the purposes of this Act. .
(2) In particular and without prejudice to th

power, wuch rules may provide Jor—* * * % %% .
(@) the procedure to be followed at meetings of the Board or Standing
» : : 3 __. e ——

c ';:ene_;:alitz of 'the foregoing

Committee ;
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" (b) the election of the Vice-Chairman of the Board; and the dele-

e e ,gatxon to the Standing Committee, to the Vicd-Chairman, or to members or

L. ..nmbers of the.Bourd, of anyv of the pouerx and duties of the Board . under
b _'this Act; - - .
r (¢) : the staft to be employed t)y the Board; +

; (d) - the pay, allowsnces, leave und othér wnditions of service of
| ot’ﬁcers and servanfs of the Board;

R (ommmnmmmmm -ofzthe members of the Board;

o . () the establistmrent mmad maintenance. of- oﬁces b’ the Board ;
. (9) the term of office of mebers of the Bourd und the ctrcumstances
rwev-ift Which, and“the authority by which,they * * * *,may be removed :
_“ (h) the quorum at meetings of the Bo: ard or Standing Committee ;

i () the maintenauce by ‘the Board or Standmg Committee of records

| of its btumnc« and_the §E mission (>£ copics thereof to the Central Gov-
¢rnmen

N

!
'
—— {f) the purposes for_which the funds of the Board may be expended;
i (k) the muintenance of the aceounts of the income and expenditure
.~ of the Board and the audit of such accounts;

(I) the W«w—m eatimates of fhp income and expendi-
ture of the Board;

(m) the depout.of t»h(* fumla af the Bourd in banks sund the invost-

. ment of such umub, .
,'\ (n) the regxsters and other records to l)e maintsined by, the Board or -
“  Standing Committee; RS

w (o) the manner in which raw sitk shall be graded and marketed;
(p) any other mutter which s to be or may be prescribed under this Act.
X 14. Penalties.—It any person— . . b

(a) inonyretutn 1o bo Trrmiehied under this Act mukes ; “ny bta—m
whick is false wud which he kiows to be false or does ot believe to be
true, or '

(b) obstructs any officer ®f the Board in the exercise of any power,
conferred. or_the discharge of suv. duty imposed, on * % % * Ly, L 4.».«31...... e
this Act, er

(¢) having the coutrol or custody of uny account book or” ther re(,md

* fails to produce such bnok or recort when required 50 to do wnder this Act,

T -
‘ho shall be pumishablc with imprisonment for a term which may  extend to -
“ne year, or with tine \\.luuh ay c\tend to one thousand rupees, om with both.

15. Prosecution to be with consent ot Central Govern.ment.-—No prosecution
for uny offence punishable imder this Act shall be mstltuted Except by,.or with
the consent of, the, (zgumL__ﬁgmumwt .

"~ 16. Bar of legal proceedings.—No suit, p!‘dS( cution or othet" legal procesd-
ing shall lie nguinst the Board, or any member or officer of the Board, for any-
thmg in gobd faith (loue or intendul to be done under this Act. - :

~17. Temparary powoh -of the Oentral Government.—Until such time sz the

Bourd is constituted under rection 4, the Central Government may, notwith-
standing anything ¥ * * contained in this Act, excroise any ol the powers eon-’

ferred, or discharge any of the dutics imposed, by this Act upon ﬁhe Bourd.
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